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(v) Industrialisation of Saidpur conitituency
of Uttar Pradesh,
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(vi) Need for Improving the working conditions
of Medical representatives.

DR. A. KALANIDHI (Madras Cen’
tral) : There are about 20,000 medical
respresentatives all over India engaged in the
Organised and unorganised Drugs & Pharm-
aceutical Industry. Their services are
terminated without assigning any reasons,
They are transferred on whims and fancies
of the Management, and without minimum
bonus. Normally, a medical representative
has to work for 14 to 16 hours daily. But,
no over-time is allowed to them. All the
companies in this industry should be categ-
orised according to the sales turnover. The
fair wages committee has suggested that the
minimum wages of an employee should be
somewhere between the needbased wage and
living wage as envisaged in the Constitution
of India. The 15th Labour Conference
recommended a formula for the need based
wage. While deciding the minimum wages
of the sales promotion employees including
the medical respresentatives, these two
points should be taken into consideration.
When the charter of demands submitted in
in 1978 by the medical respresentatives
failed they agitated. Then, the Government
of India constituted in 1980 a National
Triparty Committee. There were negotiations
in 1982 and a report was submitted to the
Government of India. Even afier a lapse
of about 14 months, the report has not been
published and no action taken on it for the
betterment of these Medical Representatives,
1, therefore, request the Central Government
to immediately publish the report and take
effective follow up action to implement its
recommendations.

(vii) Demands of ticket checking staff of Indian
Railways.

SHRI RAMAVATAR SHASTRI (Patna):
Today, the ticket checking staff working in
Indian Railways are s'tting on 24 hours mass
fasting...
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